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should be kept in the office of the committee and shall be placed before the
inspecting officers at their next visit

Note.—In Municipalitics in which resident auditors are appointed the
municipal committee will be required to pay the cost of establish-
ment employed as determined under Fundamental Rules oc such
smaller sum as the Himachal Pradesh Government may deter-
minc.”

2. Afier sub-rulc {2) of rule 249 of the Hitnachal Pradesh Municipal
Account Code, 1975, the following new sub-rule {3) shall be inscrted, namely:—
“(3) In the case of preaudit system, average cost of audit staff engaged

on pre-audit calculated under the provisions of rule 127 of Funda-

mental Rules, plus lcave and pension contributions worked out

under the rules plus aliowances actually paid to such staff;, and in

addllmn supcrwwry charges ralculated at 10% of the above

dmoun
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(R.H.P, Extra dated 30-3-1977, p 251-253)

S tmiar2, the Btk Febriary, 1978

Neo. 1-23/70-LSG. IL.—In excreise of the powers conlerred by sections 255
and 273 of the Himachal Pradesh Municipal Act, 1968 {Act No. 19 of 1968),
the Governor of Himachal Pradesh, is pleased to make the following amend-
‘ments in the rules entitled the Himachal Pradesh Municipal Account’Code,
1975, the same having been previously published in the Himachal Pradesh
Rajpatra, dated the 3lst Dcecember, 1977 side this Government notification
ofeven number, dated the 3rd December, 1977, with immediate effect:—

In clause (2} of rule 194 of the Hitnachal Pradesh Municipal Account
Code, 1973, for the words ‘one year’ appearing alter the word ‘for’

and before the word “afecr? the words 'six months® shall be substituted.

{RHP Extra dated 14-2-1978, p.89)
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THE HIMACHAL PRADESH NURSES REGISTRATION ACT, 1977
- (Acr No. 15 oF 1978)

Received the assent of the President of . .India on the 6th April, 1978 and was
[
~published in R.H.P, Extra., dated the 20th April, 1978, 1. 363-375).

T
An det o provide for the registration of wursesy health visitors, midwives, anxtliary nurse
midewives and dais in Himachal Pradesh.

It is hercby enacted by the Legislative Asscinbly of Himachal Pradesh
in the Twenty-cighth Ycar of the Republic of Indix as follows:—

CaHrTEr |

L ) PRELIMINARY

. L. éhﬁ;_-t tlit-le, extent and (;pm'n:‘:.lencement. {1) This Act may be called
the Himachal Pradesh Nurses Registration Act, 1977.

_(2) Tt extends to the whole of Himachal Pradesh.

(3) It shall come into force on such date® as the Stale Government may,
by notification in the Official Gazettc, appoint.

2, Dpfigi{.ﬁoﬁs.—-—ln this Act, unless there is anything repugnant in the
subject or context,—
.1.(@) “auxliary nurse midwife” means a person whoe has passed an
examination prescribed in this behalfl Ly the (ouncil;
(6) “bye-laws’ means byc-laws made under section 22 or section 23
{¢) “*Council” means the Himachal Pradesh Nursis Repistration Council
1 ;1 y established under secton 3;

(4)’ “dai” méans-any person, whether following a hereditary oceupation

or not, who ordinarily practises midwfery for gain and who has

' o cangtrpassed any of the examinations in midwilery recognised by
the Council;

(:9) “héalth visitor” means a person who l.s obinined health visitor’s
certificate from any hcalth school, in: itution or examining body
- registered under sub-section (2) of sccliva 18;

{f} “midwife” means any person who lus obtained a certificate or

diploma of midwifery from any ins'r:ution or cxamining body

- - pecognised by the Council in this beeall or one who has been
v nbd registered undersub-section (2) of secticn 18;

t. For-Statement of Objects and Reasons, see R.H.P. Exi. o dated 31-12-;977, p. 1246.

2, The Act came into force w.e £ 1st August, 1978 vide Health & Farvjly Welfare Deptt.

Not. No, 2-16/71 H&FP dt.31-7-1978 Published in R.11.P. di. 19.8-i978 p.822,,

S me g mmme el el Lo
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(g} “nurse” means a person who holds a certificate in nursing! from
any institution recognised in this behall by the Council or one
whe has been vegistered under sub-section (2) of section 18;

(f) “nusse dai’’ means a trained dai who has passed the examination
in nursing prescribed by the Punjab Nurses Reégistration Council
or an: who has heen registered with the said Council and has
been taken over from the said Council in transierred territories
mergrd in Himachal Pradeslr under section 5 of -the Punjab Re-
orgnmisation Act, 1966 (31 of 1966);

{f) “register™ means a vegister maintained under the Act;

(/) “remistered™ means registered in accordance with the provisions
of section 18;

{}) *“Registear™ means the Registrar appoeinted under section 15;

{) “regisicred medics] practitioner” means a person who holds a
qualification grauted by an authority specified and notified under
section 3 of Indian Mledical Degrces Act, 1916 (7 of 1916) or Spqcnﬁ-
ed in the Schedule to the Indian Medical Council At‘.‘t, 19.16 {102 of
1856) ar specified in any other law for the time being in force 'in
any State or who pracrises in any system of ITlCdlCIn(!‘S and 1s regis-
tered in any Staie medical register by whatcver name may be
called; -

{m) “rcgu]ntir,ﬁs" means regulations made under section 17;

{n) “rules” means rules made under secton 33;

{r) “traincd dai” means a person who has hcen granted a lrammg
certificate under the bye-laws made by the Council or one who
has been registered under sub-section (2) of section 18; ;

(#) “‘un-rezistered”™ means not registered in accordancc thh the pro-
vision of section 18. L

1

CuarTER II

CONSTITUTION OF COUNCGIL, APPOINTMENT OF OFFICE
BEARERS AND VHE MAKING OF REGULATIONS

3. Coonstitition of Hitnachal Pradesh Nurses Registration Council,
(1} There shail e established and constituted for the purpose of carrying
sut the provisimt of this Act, a council to be known as “The Himachal
Pradesh Nurses |legistration Council™. .
(2} The Coin:1! shall consist of the foilowing members, namély:—
{¢) the Direclor of Health Services, Himachal Pradesh;
(h) cight1iembers to e appointed by the State Govrrment from amongst
the p:rions specified in the Schedule, one of whomshall bé the
Nurii g Superintendent of the hospitals training candidates for
any o ' ithe examinations conducted by the Council;
(¢} 1wo registered nuvses to he elected by the nurses mglstcrod undcr
the Act; :

LT T
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4 {d) one registered senior-most health visitor;
.- {#} one registered midwife to be elected by the midwives registered under
the Act:

. Provided that, should the registered nurses er the registered health visitors
or the registercd midwives fail, afier the eccurrence of a vac muy or vacancies,
1o elect a member or members, within such peviod as the Stau Government may
by rules prescribe, the State Government may Gl such vacaney or vacancies
by the appointment of a registered nurse, registered health visitor, or registered
rmdmfc,:asthc case may be:

Council members as referred to in clanses (4) to {d) out ol the persons who
arileligible for.regisfration in the respective registers and such persons shall

hold office for such period as the State Government may, by notification i

the Official Gazette, spcmf}

LT AT R R |

2o (3} The Councils sh.all he a bndy corporate with the name aforesald
ha.vmg perpetual succession and a common scat and shall by the said pame
gue and be sued.
{4) The Director of Healih Services, Himachal Pradesh, shall he the
ex-officio President of the Council and the Vice-President shall be electeid
by name from ameongst its members at the first mecting thereof,

G 'Evcry' clection or appointment of a member of the Council shall be
notified by the State Government in the Official Gazette.

(6) Unti]. the Council is established and constituted bz iccodance with
thie’ pl’OVlSlOnS of the preceding sub-scctions, the State Government may consti-
tute a Council consisting of eight members including the Director of Health
Servites Himachal Pradesh, to be appointed by the State Government and the
Council. so constituted shall, as from the commencement of this Act and for a
pcnod not excecdmg one year from such commencement be deemed to be
the Coungil established and constituted for the purpost of’ carrying out all
e’ provisions of this ‘Act and the provisions of sub-sections (3) and {4) shall
apply to such a Council.

4, Elect:ion of members. Election of members ol the Council under
subscction (2): of section 3.shiall be held at such time and place and in such
manner as.may be preacabed by rvles or regulations andd where any dispute
arises: segarding any such: elecdon, it shal' be referred to the State
Government whose decision. shatl be final.

‘5§ Pérm of office of members.—(1) Except as otherwise provided in
séction 3 and’'in this section, the term of office of member of a the Council,
other than a member appointed by virtue of his office, shall be five years and

Provldcd further that the State Government may appoint to the fiest.
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shall commence Tom th date on  which the .appointment or elec-
tion of such oumber, ar the case may be, is notified in the Official Cazette
by the State Governiaent,

(2) A menbe, other than a member appointed by virtue of office, when
appointed or clectzd in phee of 2 member who has for any reason vacated
his office earlicr than his term, shall hold office for. the remaining .period of
the term of the sne nber in whose place he has been appeinted or elected.

(3) Notwitlistanding aaything contained in this Act, an outgoing member .
shall, unless State Government otherwise direcls, contnue in office untl the
etection or appeintawnt of his successor is notified. . TR

(4) An oulgoing member shall, it he is cthenwse quahﬁed be chgzble..

for being re-elected ar re-appointed. . - A

. . . PR T ' Yomd

(9} The term of oflice of a member of the Council appointed by virtue

of his office shall continuc so long.as he holds the. offiee by virtue of which he

is such a member. TR L e L fa

6. Vacancies.—A member of the Council shall be deemcd to havc
vacated his seat,— S

(@} if he submits his resignation in wr1t1ng to the Presuient of ihe,
Coungil; or b

(8} il he has, in the opinion of the Council without sufficient cause,
been absent from three consecutive mect.mgs of the’ Coundil: or

(¢) if he has been absent out of India for more than one year
continuously ; or

(d) if, in the casc of a member under clause (8}, c) or, (d) of Sub-section
(2) of section 3, he ccases to be a rcglstcrcd nursc, a reglsterr:d:'
healtl visitor ot a registered auxiliary nursc m:dw1fe or a regstered'
midwile, as the case may be; or

(¢) il he refuses to act or becomes, in the oplmon of the Gonnrl:}l
incapable of acting or has been declared a bankrupt or an msolvcnt'
or has yeen convicted of any such oH'ence or Sl.lb_]CCted by a crmunal
court ta any such order as unplws, in the opinion of the’ C{oa‘nc:l'

a1 delect of character, which makt.s him unfit to be a member.

e i b =

7. Removalofa member.-—-—Notwlthstandmg anythmg contamed inthis
Act, the State Government may, at any time for any reason which it may
deem to affect the public interest or on u vesolution passed by-a majority. of twos-
thirds of the members of the Council, by notification in the Official Gazette, -
direct that the seat of any specified member, whether elected or appointed,
shall be vacated on a date specified in the not:ﬁcatwn dnd bl.ll..h bedt shall there-
upon be vacatvd accordingly. ;

B i S - b
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8. Casual vacancies how to be. filled.—A casual vacancy in the
Council shall be filled by fresh election or appointment, as the case may be,
depending upon the specific category to which such vacancy belongs.

9. WVacancies etc., not to invalidate proceedings of the Council, —
No act done, or proceedings taken, under.this Act by the Council.shall be
_invalid merely on the ground,—
. (@) of any vacancy or defeet in the constitution of the Council; or
(4) of any dcfect or irregularity in the clection or -appointment of a
person acting as a member thercof ; or
(a): ef any defect or irregularity in such act or procecdings not affecting
the merits of the case.

10. Disqualifications.—No person.shall be cligible. for election or
appointment as a member. of the Council,—

{a) who is a minor or an undischarged insolvent; or
- (6) who has: been . adjudicated by a competent court. to. be of unsound
.mind; or -
{¢)} who has been sentenced.by a wiminal court torimprisonment. for
. an offence invalving moral. turpitude.

11, Term of office of Vice-President.—(1) The term of: office’ of
Vice-President of the Council shall be five years, but shall not extend beyond
_the expiry, of his term as a member of the:Conncil.

(2) A Vice-President.may-resign his: office .by. . notice. in. writing to the
President. and on his resignation: being: accepted by-the 1Eouncil, the oﬂu:e
shall become vacant.

. .{3) When the.office of the Vicer President becomes vacant.anothen member
nshall-be-elected . as. Mice-President forithe »: remainder: of the term of theoffice
..of the Vice-President in;whose:place: he is elected ar for.the remamder of.his

term of office as a member, whichever is less,

12. . Time and place of meeting: of the Gouneil,-—The.Couucil shall
" pieet at such time and place and every mecting of.the Cauncil shall be summoned
in such manner as may be provided by regulations:

~ Provided that, until such_regulations are made, it shall. be lawful, for the
. President to summon a meeting of.the .Council at.such.time.and place as.he
. may deem expedient.by a letter addressed to each member.

13. Quorum.—Any number or proportion of the members of the Council
as.may, from time (o time, be fixed by regulations but not less than five; shall
form a .quorum at a meeting of the Council:
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Provided that, if at any meeting of the Council, a quornm is nol present
the President shall adjourn the meeling and the business which would have
heen brought before such meeting shall he hrought before and transacted at
the adjourned mecting whethier there may e a guorum present or not,

14. Proceedings at the meetings of the Council.. (1) The President
of the Counctl, or in this absence the Vice-Presedent, or 'in the abseace of borh
a person clected by the Couaneil from amongst themselves, shall- preside at a
meeting ol the Govncil,

{2y All questions at a meeting ol the Clouneil shall be decided by the votes
of a majority of the membors present any voung:

Provided that, in case of cquality of votcs, the President, Vice-President
or the person presiding, os thic case may be, shall hiave a second or casting vote.

15. Appointment of Registrar and other staff. (l) Subject to
auch rules as the State Government wiay wake in this behalf, the Council shall

with the. previous approval of the State Governinent, appoint a Registrar who

shall also act as a breasurer, uniess the Council appoints another person as
treasurer, and shall receive such salary and allewances and he suchct to such
conditions of service as may be prescribed:.

Provided that until a Registrar is so appointed, person appointed by
the State Government shall, as fram the commeneement of this Act, be deemed
9 be Registrar who shall be entilled to such salary and allowances and shall

- be subject to such conditions of service as may be dctcrmrned by the State

to act as Sceretary to the Council,
. . ' HE "

Government,

{2) The Council may appoint such other employees as may be nccessary
for. carrying out the purposes of this Act and such' employees shall receive such

salaries and allowances and be subject to such: cond.lllons of service as may'be

prescribed. P : S C e

(3) All employées‘of the Council, indiiding \heé Registrar, shall be deemed

't0 be public servants within thc meamng of section 21 of the Indlan Pena.l Code

1860 (45 of 186D).

" ~16. Duaties of Registrar—(1) Subject to the provisions’ of t'h_ris Act
and rules made thereundeér and subject to any gencral or special ofders of
the Council, it shall be the duty of the Registrir to maintairi the registers and

. . . v 1

- (2) The Registrar shall keep the regisier in accordance with the provisions
of this Act and any rules or regulations made thereunder and shall, rom time

i
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to time, make all necessary alteration in the namcs and addresses entered in

the registers of such nurses, health visitors, midwives, nurse dais and auxiliary -

nurse midwives, trained dais or dais and remove the name of any person who
15 dead.

{8} To enablc the Registrar to perform the duiies imposed upon him by
sub-section (2), he may send throngh post a registercd letter to any person
registered as a nurse, health visitor, midwife, nurse dai, auxiliary nurse midwife
or trained dai or dai addressed according to his/her registered address for the
purposcs of enquiring whether hefshe has ceased to pncm(‘ or whether his/her
residence or address has changed and if no answer to any such e tter is received
within a period of six months from its despatch, the Registrar may remove the
name of such person from the concerned register:

Provided that, any namc removed, nnder this section, may, on a represcn-
tation ‘made in this behalf, be re-entered in the register, subject to'such condi-
tions and payment of such fees as may be presoribed in the direction by the
Council or the committee constituted undec section 19 if an appeal was preferred
against the order of the Council.

(1) An entry in the register which is proved to the satisfaction of the
Council to have been fraudulently or inconrrectly made shall be removed or
corrected in pursuance ol a resolution of the Gouncil.

17. Power to make regulations.—(1) The Council may make
regulations consistent with this Act and with the rules made thercunder to
provide for all or any of the following matters, namelv:—

"' {a) the time and place of its meetings;

(6) the manncr in which notices of a mecting shall be gwen

{¢) the conduct of business at a meeting,; the récord of the proceedings
thereof and the adjourimment of nseetings;

(d) the quorum neccessary for the transaction of business 2t a rmiceting;

(¢} the appointment and constitution of conumittce for any purpose
relating to any matter with which the Gouncil is cmpowcred to
deal and the co-operation of persons specmlly qua]lﬁcd to advise
on any parficular matter;

{f) the payment of fees and travelling allowances to members attend-
ing a meeling of the Council ;

(g) the custody of the common scal and the purposcs for which it shall”

be used;

(#) the persons by whom reccipts shall be granted on behalf of the
Council for moncys received aimder this Act; and

(r) the appointment, dutics, executive powers, leave, suspension and
removal of the ollicers and servants and the payment o, satariea
and allowances to such person.



116 H.P. QODE {SUPPL.) VOL. I¥

{7} .No regulation made under the' provisions of sub-section (1) of this
section shall take: effect until it has been confirmed by the State Government,
and published in-the Oflicial Gazette.:

Cuapter II1

REGISTRATION QF NURSES, HEALTH VISITORS, MIDWIVES,
NURSE DAIS, AUXILIARY NURSE MIDWIVES, TRAINED
DAIS AND DAIS

18. Registration of nurses, hcealth visitors, midwives, auxiliary
nurse midwives, nurse dais, trained dais and .dais.—{1} Every pcrson

who complies with such conditions and restrictions as may be prescribed. by the.

Council and,—

(@) has undergone the:neccssary course of training; or passedc the

examination, if any, prescribed-for nurses, healthvisitors; midwives; -

auxiliary nurse midwives, nurse daisy trained-dais and dais;or:

(b is registered as a nurse or health visitor or midwife or auxiliaty

nurse midwifc by any association which is recognised by the
Council; or

(¢) is ablc to satisly the Council that hejshe .has any where . in India
undergone a coursc of training or passed an caamiduative similar
to the course of Iraming and examination refcrred 1o in clause (a)
and recognised by the Council; or

() is aiready.employed or practising in Himachal- Pradesh-as a dai or

doing the same. work-as a nurse, health visitor, midwile, auxiliary -

nurse midwife, nurse dai, trainced dai or dat.at the commencement
of this Act;

may apply to the Registrar to have his/her name registered:

Provided that.an.applicalion from a person relerred to in clause (8} shall
not . be entertained unless. it is Leceived within three years {rom-the commence-
ment of the. Act.

(2} (a) If the Registrar is satisfied that any nurse, health visitor, midwife,
(auxiliary nurse midwile, nuese dai, trained dai or dai applying under clause
(e} vr clause (5] of sulr-scction {1} 1s entitled to be registered, he shall, on pay-
ment of such fees as may be prescribed, enter the namc of such- nursc, health
visitor, midwife, auxiliary nurse midwile, nurse dai, trained dat or dai in the
prescribed register.

(#) .1l the Registrar is satisfied that any person applying under clause {¢)
or clansc (¢} of sub-scetion (1) is entitled.to be registered as a nurse, health
visitor, midwife, auxilfary nurse midwile, nurse dai, trained dai or dat, as
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the:case may be, he shall lay the application before the Council with a recom-
mendation that he be permitted to enter  the nawme of such person in the
prescribed- register and shall not make any entry in the prescribed register -in
respect of such. person until the entry is permitted-by the Council to he made:

Provided that,—

(i) the Regisirar op recciving an application under clavse (a) or clause
($) of sub-section {1} from any person. in respeci of whom he
considers that the Covncil may wish to cxercise its powers of refusal
under clause (i) nuy refer the said application to the Couucil oy any
commiteee referred to in section 19 and shall not make any entry
in the register in respect of such person until the cntry is permitted
by the Council, to be madey

(#) the Council may refuse to permit the registration of any person who
has been convicted of any such offence as implics, in the opinion
of the Council, any defect of character such as would render him
unfit for duty or, who aficr an encuiry at which an epportunity has
heen given to such person to be heard in person or by a counsel, has
been held by the Coucil by the majority of at [cast two-thirds of
the members present any voting at a meeting of the Council, guilty
of any professional miscondnet or jnfamous conduct or not to have
beenv possessing satisfactory professional qualification; and

(iit) the Council may at any time issuc a warning to, or direct the
removal of the name of a registered persan for any of the reasons for
which it could refuse to permit the registration of such person after
an enquiry at which an opportunity has been given to such person
to e heard in person or by a counset:

Provided further that an appeal may be preferred to the committee con-
stiteted» under section 19 from an order of the Council if such appeal is made
within one month or such period as may be extended onsufficient cause shown
for not preferring the appeal within time from the date of reccipt of registered
natice intimating that the Council has refused to permit the registration or has -
removed the name of such person.

(3} The: Gouncil may direct that the name of any person against whom
an order has been passed under the proviso to sub-scetion (2) shatl be cntered
after having satisfied itsclf that duc to lapse of Lime ar atherwise the disability
mentioned in the said sub-scetion has ceased to have any force.

{(4) If the Registrar is not satisficd that a person who has applied under
sub-section (1) is entitded to be registered, he shall reject the application;
provided that appeal shall lie to the Council froin such an order of rejection by
the Registrar if snch.appeal is preleered within one month from the date of - -
receipt of such order by the applicant.
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(5) For the purpose of an enquiry under the first proviso to sub-section
{2) or of an appeal under sub-section (4), the Council shall he deemed to be a
court within the meaning of the Indian Evidence Act, 1872 {1 o[ 1872) and shall
exercise afl the pawcrs of a Comumissioner under the Public Scrvant’s {Inquiries) -
Act, 1850 (37 of 1359), and such enguiry or appeal shall he conducted, xo far
as may he, in acccrdance with the provisions of suction 5 and sections 8 to 20
of (the Public Survant’s (Inquiries) Act, 1830 (37 of 1530); provided that
nothing contained in any of the said Acts, shall prevent the Council from
bolding an enquiry or hearing of any appeal in camcra.

19. Delegation of powers to the committee of the Council.—The
Council may direct that any caiquiry or appeal under section 18 to be conducted
or heard by it shall be conducted or hcard by a committec of the Gouncil
composed of such members ol the Council as it may direct.

20. Registers to he maintained.—The Registrar shall maintain the
following registers:—

{a) a registor showing the name and address of cach registered nurse in
Himachal Pradesh;

(8) a registor showing the nameand address of each registered health

visitor in Himachil Pradesh; _

(=} a registir ihowing rhe name and address of each registered midwife
in Finadctal Pradash;

{d) a regists r showing ¢1e name and address of cach jegistered auxiliary
nurse midiife in Himachal Pradesh; _

{*) a register showing the name and address of cach registered nurse
dai in Himachal Pradesh; and .

(f) a reginier showing the name :nd address of cach registered traiu-
cd dui or dai in Himachal Pracesh.

21. Anvuallist of nurses, heaith visitors, midwives, auxiliary
vurse midwives, nurse dais and dais.—(1) The Registrar shall at least
in every five years, an or belore a date to be fixed in this behalf by the Council,
cause to be, printed and published correct list of names for the time Dbeing -
entcred in the regiviers scuing-forih,— o

(2)- the namcs entered in the respective registers arranged in alphabe-
tical order;

(#) the registered address of cach person whose name is entered in the
rcgister; and

(¢) the registered qualifications of cach person and the date en which
such gualification was certificd.

(2) Every court shall presume that any person whose name is cntered
in the latest of such lists is duly registered under this Act, and thar any person
whosc name is not so entered s nol registered under this Act:
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Provided that, in the case of any person whose name docs not appear in
any of such lists, a cartificd copy signed by the Registrar of  the entry of the
name of such person in the register shail be conclusive evideace that such
porson is registered undcer this Act:

Proviced further (that a certificnte purporting 1o be sigued by the Regis-
trar stating that the name of a person has heen removed frum such register
and specifying the date of such cemoval shall be conclusive ptouf of the fact
and dat:, of such removal,

22. Power to prohibit un-registered verson frecma practising.—
" {1) Any local authority may :i:ake bye-laws prohi.iting unregistered person from
practising as a nurse, bealth visitor, midwife, acxiliary  nurse midwife, nurse
dai, trained dai or dai within the avea subject to its authority and may in such
bye-laws provide that any person practising in contravention of such hye-laws
‘or cvery person committing or abetting the commitmem of a breach of any
such bye-laws shall on conviction by a magistrate of the Jivst class be lizble to a
finc not exceeding filty rupees for first offence atd ta a fine not exceeding two
hundred and fity rupees for the second and for euch subsequent offence.

(2} If any local anthority fails to make bve-laws under sub-section (1)
within six month from the date of commencem:nt of this Act, the State Go-
vernment may, by aotilication in the Official Cazette, prohibit un-registered
persons [romn practising as a nurse, health visitor, midwile, auxiliary nurse mid-
wife, nurse dai, trained dai or dai within the area, subject to such lacal authority
and any unregistered person practising in contravention of such notification,
shall be liable, on conviction by a magistrate of the first class, o a fine not ex-
ceeding fifty rupecs for the first offence and to a fine not exceeding two hundred
and fifty rupees {or the seccond and for cach subsequent offence.

(3) Notwithstanding anything to the contrary in any enactment, rule,
bye-law or other provisions of law for the time being in force, no peison other
than a registered nurse, a registered health visitor, a registered midwife, - a
registered auxiliary nurse midwife, a registered nwrse dai, a registered trained
dai er dai shall be competent to hold any appointment or be-employed as such
in any hospital, asylum, infirmary, dispensary, nursing home:, maternity home,
‘health centre or other such institution, private ov public, whether supported
by voluntary contribution or not. 4

23, Power to make bye-laws.—The Council may, after previous
_publication, make bye-laws,—.

-

(#) to prescribe the course of training of, and qualification for, the
registration of nurses, health visitors, midwives, auxiliary‘ nurse
mldwwcs, nurse dais, trained dais or dais and to prowde for the
' recognition of institution competent to give such training;
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(b) to regulate the issue of certificates, the maintenance of registers and
the conditions of admission of names of persons to such registers
and to prescyibe the form of application for such admission .and
unilorm or badge to be worn by registered nurscs, registered health
visitors, registered midwives, registercd auxiliary nurse midsives,
registered trained dais or dais, while on duty;

{¢) ta preseribe the fees for registration and the re-entry of name re-
moved from registers;

(d) t regulate the publication of lists of registered nurses, registered
health visttors, registered midwives, registered auxiliary nurse
midwives, registered nuese dais, registered lrained dais or  dais;

(e) to regulate the conduct of and prescribe fees {or examination of
nurses, health visitors, midwives, auxiliary nurse midwives, nurse
dais, trained dais or dais;

(f) to conler, grant or issue diplomas, licences, cerlificates or other
documents stating or implying that-the holder, grantee or reci-
pi- ot thercot is qualified to practise or otherwise work as nurse,
health visitor, midwile, auxiliary nurse midwife, nurse dai, trained
dai or dai;

{g) to prescribe fecs for the afliliation of institulions recognised as
training schools for nurscs, health visitors, midwives, auxiliary
nurse midwives, nurse dais, trained dais or dais;

{#) to prescribe the scale of [ees, remuneration and -travelling allowance
to examiners, supervisors, invigilators and -other persons appoin-
. ted by the Council for the conduct of examinations;
(?) 1o prescribe price of publications of the Council ; and
() to regulate the couduct of registered persons.

vii24.. . Confirmation and publication:of. . bye-laws,—{1} No bye-laws
made under section 22 on-section :23 shall .come-intoforce-until it .has -been
confirmed by the State Government and published in the Official Gazette,

- {2): The. State Government may -cancel -its- confirmation of-any such
-bye-law.and thereupon the bye-law.shall cease to have any effect,

. +25,>. No.snits in.respecirof. acts done- under-this’ -Act.——No ‘action
.taken, in.the exercise of any power conferred by this. Aci, by the: State
.-Government or the Coundil or the committee constituted by- the -Council or

the Registrar shall be questivncd in any civil court.

7.26.+ Exemption of . vegistered medical practidioners fronr--provi-
sions of this Act.—Nothing in this Act shall apply to registered -medical
practitioners.

27. Fees for the issue of copies of orders or entries in the regis-
ter.——Copies of any order passed by the State Government, the. Council, the

S e oS
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committee constituted by the Council or the Registrar or of any entryin the
register maintained under this Act shall be supplied on payment of such fees
as may be prescribed.

28. - Application. of fees received by the Council—All moneys recei-
ved by the Council as {ees under this Act shall be applied for-the purposes of
this Act in the prescribed manner,

29. Penalty for dishonest use of certificare etc.—Any pcrr.on
who,—

(a) dishonestly makes use of any certificate of registration ivsued under
the provisions of this Act to him or to any other person; or

() procures or attempts to procurc registration under the provisions
of this Act by making or producing or causing to be made or pro-
duced any false or fraudulent declaration, certificate, or represen-
tation, whether in writing or otherwise; or

{¢) willully makes or causcs lo be made any falsification in any matter
relating to the registers maintained or the certiftcates issued under
the provisions of this Act;

shall, on conviction by a magistrate of the first class, be punishable with fine
which may extend to three hundred rupees.

30. Penalty for unlawful assumption of title of registered nurse,
health visitor, auxiliary nurse midwife, nurse dai, trained dai or
dai.—Any person who, not being a registered nurse, or a registered health
vititar, er a registered midwife, or a registered auxiliary nurse midwife, or
a registered nurse dai, or a registered trained dal or a dai, as the case may
be, assumes or uses any name, litle, addition, descriptions or a' sign-board
implying that such persen Dy registercd or inany manner regulates the
conduct of examinativns or confers or granis displomas or certificates,
except as provided in this Act or the rules or bye-laws made thercunder,
shall, on conviction by a magistrate of the first class, be liable to a fine
not excceding two hundred and fifty rupecs in the case of first offence and

for a second or any subscquent offence a fine not excceding five hundred -

A

rupecs ar imprisonment of either description for six months or both.

81. Bar to prosecutions under the Act.—(1) No court shall take’
cognizanee of any oflence punishable under this Act except on a- complamt
made with thc previous sanction of the Council.

(2) A complaint under this section shall be ledged by the Registearin
the court of competent jurisdiction within the district in \\.lnch :hc ofﬁc{.
of the Council is located. SR :
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-+ - 32, -Power to amend the Schedule.——The State Government may,
from time to time, by notification in the Official Guzette, add to, amend,-
vary or rescind an entry in the Schedule.

33. Power of State Government to make rules.—(l) Thc State
Government may, after previous publication, make rules to carry out the
purposes of this Act.

(2} In particular, and without prejudice to the gencrality of the fore-
going powers, the State Government may make ruies,—

(@) to rcgulate the elections under section 3;

(b) to prescribe the form of registers to be maintained under section
20;

(€) ta regulate and restrict within due limits the practice of registered
nurses, registered health visitors, registered midwives, registered
auxiliary nurse midwives, registered nurse dais or registered
trained dais or dais; .

(d) to regulate the procedure to be followed by the Council,—

(i) in making re-cniry in the registers of the name of person
removed from such register and in withdvawing any order of
‘suspension of practice, passed un a registered nurse, registered
health visitor, registered midwile, registered auxiliary nurse
nidwife, registercd nurse dai, registered trained dai or regis-

P N tered dai; and
. (&) in dispasing of appeals from the decision of the Registrar
made under section 18; :
- (&) to regulate the application of fees levicd under this Act; and other
.+ moneys received by the Council for the purposes of this Act; and
.. -{f) to. prescribe . feces for obtaining copies of the orders passed by the
' . State Government, or the Council or the Registrar or the commit-
1. -+ tee constituted by the Council. '
«+1i(3) Every rule made under this Act, shall be laid, assoon as may be,
after it is. made before, the Legislative Assembly of Himachal Pradesh, while
it is in session for a total period of not less than fourteen days, which may
be comprised in onc session or in two or more successive scssions, and if,
before the expiry of the session in which it is so laid or the session immediately
following, the Legislative Assembly makes any modification. in the rule or
decides that the rule sheuld not be made, the rule shall thereaficr have effect
onlyin such modified form onr be of no effect, as the case may be, so, however,
that any such modification or annulment shall be without prejudice to the
validity of anything previously donc under that rule.

34, Repéal and savings.-—(1) The Punjab Nurses Registration Act, 1932
(1 of 1932), as in force in the territories transferred to Himachal Pradesh under
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section 3 of the Punjab Re-arganisation Act, 1966. (31 of 1966), is hereby
repealed:

Provided that such repeal shall not effect,—

{a) the previaus operation of the Act so repealed or anythmg duly
done or suffered thereunder; or

(6) any right, privilege, obligation or liability arqulrcd accrued or
incurred under the ¢nactment so repealed; or

(c) any penalty, forfeiture or punishment incurred in respect of any
offence committed against the enactment so repealed; or

(d) any investigation, legal procceding or remedy in respect of any
such right, prwrlcge, obligation, [liability, penalty, forfeiture or
punishment as aforesaid;

and any such investigation, legal procecding, or remedy may be instituted,
continued or enforced and any such penally, forftiture or punishment may he
imposed as if this Act had not be passed.

(2) Subject to-the proviso to sub-section (1), anything done or any action
taken (including any appointment or delegation made, notification, order, in-
struction or direction issued, rule or regulation framed, or form prescribed),
in so far as it is not inconsistent with this Act, be deemed Lo have heen done
or taken under the corresponding provisions of this Act and shall continue to
be in force accordingly, unless and until superseded by any action-taken under
this Act.

THE SCHEDULE
[See clause (&) of sub-section {2) of section 3]

Deputy Director of Health Services, Himachal Pradesh.

Director, Principal, Himachal Pradesh Medical College, Simla.

DPeputy Assistant Director of Health Services (Nursmg), Himachal
Pradesh.

Medical Superintendent, Himachal Pradesh State Hespital, Simla.

L=l e

Matron trained in nursing administration.

Senior Nursing Tutor, Himachal Pradesh, State Hospital, Simla.
Nursing Superintendent, Lady Reading Hospital, Simla.
Superintendent Incharge of Health Visitors' Training School,
Senior-most Chicl Medical Officer in Himachal Pradesh.

Honorary Secretary Trained Nurses Association, Himachal ‘Pradesh
Branch.
11.  Persons having experience in nursing education and administration.
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